RAJASTHAN HIGH COURT, JODHPUR
No./RSJ/Estt.A(ii)/01/1999(1V) | 40 Date : [ofol (25

Copy forwarded to following for information and necessary action:-

1. Hon'ble sitting Judges of RHC, Jodhpur through their P.S.

2. Registrar (Admn.), RHCB, Jaipur with the request to circulate it
amongst all the Hon'ble Judges sitting at RHCB, Jaipur through

their P.S.

3. Hon'ble Judges who have retired in January, 2022 and

thereafter.

4. All the Judicial Officers of District Judge cadre who are going to

retire on or before 31.01.2026.

5. Computer Cell, RHC, Jodhpur to upload it on website of

Rajasthan High Court and E-mail to retired Hon'ble Judge
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CENTRAL ADMINISTRATIVE TRIBUNAL
T | | saradio

9 oA ST ey @ U
NEAR OLD RAJ. HIGH COURT
T

JODHPUR BENCH

POST BOX No. 619
JODHPUR - 342006

No. : 1-1/17/Esttl/ | 520 Date=13.1 2.2024
A T
To ; A %{ |
\43 Registrar General, . g;j)} '57/;}5
Rajasthan High Court, NG N4
Jodhpur. - 342013 LS~
Sub: Forwarding of two vacancy circulars for selection for the posts
£ of Judicial Members and Administrative Memoers in CAT —reg.
R/Sir,

| am directed to forward herewith the vacancy circulars No.A-

11013/1/2024-AT dated 05.12.2024 issued by Government of India,

Department of Personnel & Training, Ministry of Personnel, Public

\ Grievances and Pensions, North Block, New Delhi for appropriate
necessary action.

Yours faithfully,

Encl.: As above. v | %{M

(N.K. Daggr)
Deputy Registrar

Copy for information:-

<. 1. PPS to Hon'ble Member (J)/HoD, CAT, Jodhpur Bench, Jodhpur.
2. PS to Hon'ble Member (A), CAT, Jodhpur Bench, Jodhpur.
3. Secretary, Bar Association, Rajasthan High Court, Jodhpur.
4. Notice Board/Website, CAT, Jodhpur Bench, Jodhpur.

Rajasthan High Court

Joghpur

4 Inward WNo. 7687 ....... »
i

pg{g.....e:?.l.].\«;z.l&.@.&ﬁ..
" RS, (Estt) Secfon
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F. No. A-11013/1/2024-AT -
Government of India
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training
3 Floor, Lok Nayzk Bhawa
Khan Merket, New Deihi-1 OOO {
Dated, the 5" December,2024.

Vacancv Circuler

Subject: - Selection for the posts of Judicial Fuembeta in Central Administrative
Tribunal (CAT) — reg.

1. Tribuneal: - The Central Administrative Tribunal has been esrob‘;sheo uncer the
Administrative Tribunal Act 1885, to adjudicate cases releted to service matters of the
perscns appointed under the Government of India. Principal Bench of CAT is situated at
New Delhi and its other Benches are situated at 18 places in the country at
Ahmedabad, Allahabad, Bangelore, Chendigarh, WMadras, Cuttack, Ernakulam,
Guwshati, Hyderabad, Jabalpur, Jaipur, Jodhpur, Calcutta, Lucknow, Mumbai, Patna,
Jammu and Srinagar. A Member, upon selection, may be posted to any of these places

2 Vecency: - Applications, are being invited for the following existing and
anticipated vacancies of Judicial Members in CAT for the year 2025:
Name of Post Number of vecancies
Judicial Member 05*
*the vacancies are liable to vary due to various exigencies.
3 Quelification:- The qualifications, eligibility, salary and other terms and

conditions of the appointment of a candidate will be governed by the provisions of the
Tribunal (Conditions of Service) Rules, 2021 as amended from time to time.

As per Rule 3(5)(b) of the Tribunal (Conditions of service) Rules, 2021, a person
shali not be qualified for appoiniment as Judicial Member, unless he,—

(i) is, or has been, a Judge of a High Court; or

(i) has held the post fﬁooziiona! Secretary to the Government of India or any
[ ‘ equivalent or higher post in the Deoam ient of Legal Affairs or the Legislative
‘\'%\w " Depcumem including Men er—Q etery, Law Commission of India; or
WL
\ g / ! P =5
\V\’L Al (iii) has, for & combined period of ten years, been & District Judge and Additional
X P \ District Judge; or l
q,
Y
' ~
¢ |
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al zxperience in litigation

(iv) hes, for ten yeers, been an advocate with substanti
Armed Forces Tribunal,

in service matters in Centrel Administrative Tribunal,
High Court or Supreme Court.

As per proviso under section 3(1) of the Trib als Reforms Act, 2021, "2 p"rson
who has not completed the age of 50 years as the la SL ccte for submission of
applications, shall not be eligible forappointment es & ! fi 1ber
4. Procedure for selecticn: - The Search-cum-Selection Committee constituted

es for appointment to the

r the Tribunal Reforms Act 2021 for recommending neames
po\,w shall scrutinize the apphcau ns with respect to suitabil ty

pOQIS by giving due weightage to qualification and experience of ca
ndidates for conducting personeal interaction. The fina! selec

-
o

s )
G‘ -
0]

(@)

0

-

Q]

shortlist ca

o the t‘as‘ of oversll eveluation of candidates done by the Ccmmitlee based on he
gualitication, perie”m“ and personal interaction.

5, Selection for re~wpa' nent: The Members of Central Administrative Tribunal

1in
shall be eligible for re-appointment in the same meanner s¢ that for the criginel
appoiniment, preferably, clOﬂleIh all the persons shortlisted in response to the

vacancy circular or otherwise. While meking its assessment for cuitability to a post, the
Commitiee shall give additional weightage to the persons seeking re-appointment for
their eypprinnﬁe in the
performance of the person whiie working as

Tribunal and while doing so. shall tzke into account, the
s Member in the Trib unzl.

(i) Bio-data i the proforma at Annexure-l;
(if) Certificate to be furnished by the employer/ hezd of office/ forwarding
authority as in Annexure-i;

Clear phoiocopips of the up-to-dete CR/APAR dossier of the officer

(i)

containing CR/APARs of at |885L lest five years duly aitesied by 2 Group A
officer;

(iv)  Czdre clearance ;

(v) Integrity certificate/clearance from vigilance and disciplinary angle as in

Annexure-!ll;

inr or minor nencliics. ¥ ery i y
oI Cf minol peneitlles, it eny, Imposed N

ea

reach the Secretery, Department o

110001 latest by 5:30 P.I. ~
e

l

or by speed postorr
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7. No TA/DA will be admissible to the candidates to be called for
interview/interaction. The candidates are required to make their own arrangements.

8. Advertisement and prescribed application form can be downlozded from the
websites of DoPT/ CAT i.e. www.dopt.nic.in / www.cgat.gov.in .

g Any application received after due date or incomplete cpphcet:on or application

<

without necessary Annexures as mentioned sbove will not be enierizined. This
Department will not be responsible for the postal del 55/0 s of epp’xcc‘uon for reascns

CI)

whatscever. It is therefore, in the inte“e+ of the applicants to ensure that their
applications reach well within the closing date and time as stipulated.

19 The last date of receipt of the applications will be the crucisl date for
ascer‘oxm ng the eligibility of the applicants.

11. This appointment process will be subject to outcome of pending matters in
Hon'ble Supreme Court and Hon’ble High Courts.

Wide publicity may be given in all organizations and their field formations to facilits
early and optimum number of pr‘hoduons.

Under Secretary tc the Govi. c'
Tel No. 011 2

Registrar/ Registrar General of all High Courts.

Registrer General, Supreme Court of Indig, New Delhi.

General Secretary, Supreme Court/ High \ Court/ CAT Bar Association.
Secretary, Department of Legal /—‘ﬁelrs Shastri Bhawan, New Delhi.
Secretary, Department of Justice, Jaisalmer House New Delhi.

Secretary, Legislative Department, Shastri Bhawan, New Delhi.

Principal Registrar, Ceniral Administrative mbunal, Principal Bench
Copernicus Marg, New Delhi with a request to upload the vacancy
circular on CAT’s website.

NO O LN

Copy to: NIC with request to upload the vacancy circular on DoPT's website,
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Annexure-|

‘ PROFORRMA
APPLICATION FOR APPOINTIENT TO THE POST OF JUDIC AL MEMBER [N CAT
FRESH E [ RE-LFPOINTHERT [ |

(Apprepriate option may be tick ec /)

1. Name : ’ Spece for

| photograph
2. Date of Birth : | duly signed
. _ by candicate
3. Category (SC/ST/OBC/UR) :

|
4. Designation/Profession : L

5. Contact Details :

| Residential | Official
| Present | Permanent |

|

{

I

;
| Address: | }
| i

6.-Cecre/Service/ Year [Wherever applicable] :
6a. Date of appointment:
6b.  Date of retirement:

7. Educstional gualification (in reverse chroriolo gicel order):

Name of | Degree | Yearof | Division/ | Academic |
- University/ | | passing | % of ' Distinc:ion :‘
Eq“w lent | imarks | |
Insti

Sub;e t/
S

k]

[¢3]

Q.
g1
:"

O

|




' 8. Work Experience:

8z. For the experience as employee, Employment record in chronological order starting

with present Employment, listin reverse:

Sl
No.

Name & address of
employer
(Govt./PSU/Ministry/
Department/any other

Designation,
Pay Level and
Pay”

Period of
Service

From To

Nature of
work/
experience

*Also indicate SI. No. in above, which is equivalent to Addition

al

(=3

Secretary/District

Judge/Additional District Judge/ (as applicable under the quelification) or above, along

Vi

8b.

present Engagement, list in reverse:

vith a copy of self attested latest pay slip.

For the experience as Professional record in chronological order starting with

Sl
No.

Detzils of Profession

Period of
Service

From To

Nature of work done”




*Such as Administration /Service matters /Judicial or Quasi-Judicial /Criminal /Civil
/Texation /Company Affairs/Environmental matters /Finance /.r-\ccountancy /Economics
/Business /Commerce /Management /Public Afiairs or any othzr as may be applicebie.
Engagement with Government, if any, may be indicated.

9. Date frem which drawing the pay scale

in the grade of Additional Secretary/

District Judge/Additional District Judge

to the Government of India

or any equivalent rank (wherever applicabie).

10. Write up on adjudicating experience
cf the applicant (200 words)

[Wherever applicable]

. Experience along with brief write up in handling : Deieils of Such cases
cases before the relevent Courts/ Tribunals/ (Reported Cases/

Unieported Cases)

- -
(@)
)
%)
O]
=
p
Q
@)
o
—
(O]
3
()

13. Annual Income last five years a!o ng with copy of
ITR [For candidates from Advocate stream

(l)

=
[}

1
i
14. Wirite up on 05, major achievenent

(200 words ezch)

“ -

2 Ao rNc/hAarAarne
FARVY, S

!\J-a-\.C: SR RGN IOLS
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17. Additional information, if any, which :
you would like to mention in support
of the application for the post. ‘

DECLARATION

1. 1 certify that the foregoing information is correct and complete to the best of my
knowledge and belief and nothing has been concealed/ distorted. If at any time | found
to have concealed/distorted any material information: my appointment shall be liable to
summary termination without notice.

he Selection Commiiitee.

2. | shall not withdraw my candidature after the meeting o

3. I shall not decline the appointment, if selected for appoiniment by the AC
M b

=n

issue of order of appointment.

RSN

. I shall join within 30 days from the date o

5.l eam aware that in case | violate any of the conditions mentioned st SI. No. 2 to 4, the
Government of India is likely to debar me for a period of three years for consideration
for appointment outside the cadre and in any Autonomous Body/Statutory
Body/Reguletory Body.

n

the candidate

w
i

ignature o

N.B: Please fill up all the points/columns of application. If any -point/column is not
relevant, the same may be mentioned. Incomplete application is liable to be
rejected.
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Annexure-ll

CERTIFICATE TO BE FURNISHED BY THE EWMPLOYER/HEAD OF OFFICE/
FORWARDING AUTHORITY

1. Certified that the particular furnished by Shii/Smt/Kuii-----mm-coeemeeemem o e eoe
-------- are correct and he/she possesses educsii

mentioned in Annexure-l.

O;\

2. ltis also certified that there is no vigilance! discinlinary case aither pending or being
contemplated against him/her and vigilance clearance issued by CVO in the enclosed
Annexure (l1).

3. His/her in tegrity is cerified.

4R . i e e T g e el
4. No n-laju or minor pe 1\.;1[\' Was IMPOSEC O Sl OIMiv UM~ -==mmme mmmmmme oo BES SRR SE

' 4

---------- during the lest 10 vears period.

5. The up-to-date attested Photostet copies of ACR/APAR of lest five years (each
photostate copy of ACR/APAR should be attested) in respect of Shri/Smt/Kum-------n----

horm e e e --—are enclosed herewith.

o0 Y b s il Eles i irm (St o A cibmpriiag
Sezl & zc_,'-igzlu;-'.i." e ¢f the Cears Cor L ouing AUUTHIRY

| Regiztrar of High Courd Supreme Court
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Annexure-il

PARTICULARS OF THE OFFICERS FOR WHOWM VIGILANCE CLEARANCE IS

BEING SQUGHT

(To be furnished and signed by the CVO or HOD)

1. Name of the Officer (in full)

2. Father's name

3. Date of Birth

4. Daie of Retirement

-

5. Date of entry into service

6. Service to which the officer belongs :
including batch /year/ cacre etc.,
wherever applicable

7. Positions held (During ten preceding vears)
S.No. | Crganisation Designation | A om To

1
(name in full)

8. Whether the officer has been placed on
the agreed list or list of Officer of
Doubtful Integrity (if yes, details to be given)

9. Whether any allegation of misconduct

"

Involving vigilance angle was examined

against the officer during the las

L
L
~Years and if so with what result (%)

i

10. Whether any punishment was awards to
the officer during the last 10 years and if
so, the date of imposition and details of

penalty (*)

Page 9 of 10




11. Is any disciplinary/ criminal proceedings :
or charge sheet pending against the
officer as on date (if so, details to be
furnished, including reference number, if
any of the Commission)

Im

2

SIGNATURE)

Page 10 cf 10
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F.No. A-11013/1/2024-AT.
Government of India
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training
3" Floor, Lok Nayak Bhawan,
Khan Market, New Delhi-110001
Dated: 5" December, 2024

Vacancey Circular

Subject: - Selection for the posts of Administrative embere in Central Administretive
Tribunal (CAT) -reg.

Fekk xR

1. Tribunal: - The Central Administrative Tribunal has been established under the
Administrative Tribunal Act 1985, to adjudicate cases related to service matters of
persons appointed under the Government of India. Principal Bench of CAT is situated at
New Delhi and its other Benches are situated at 18 places in the country at
Ahmedabad, Allahabad, Bangalore, Chandigarh, Madras, Cuttack, Ernakulam,
Guwahati, Hyderabad, Jabalpur, Jaipur, Jodhpur, Calcutta, Lucknow, Mumbai, Patna,
Jammu and Srinagar. A Member, upon selection, may be posted to any of these places.

Z. Vacancy: - Applications are being invited for the following existing and
anticipated vacancies of Administrative Miembers in CAT for the year 2025:-

Name of Post Number of vacancies

Administrative Member 04~
*the vacancies are liable to vary due to various exigencies.

3. Quazlification:- The qualifications, eligibility, salary and cther terms and
conditions of the appointment of a candidate will be governed by the provisions of the
Tribunal (Conditions of Service) Rules, 2021 as amended from time to time.

As per Rule 3(5)(c) of the Tribunal (Conditions of service) Rules, 2021, a person
shall not be quaiified for appointment as Administrative Member, unless he has held the
post of Additicnal Secretary 1o the Government of India or any other post under the
Central Government or a State Government and carrying the scale of pay which is not
less than that of an Additional Secretary to the Government of India:...

> Provided that the officers belonging to the All-India Services who were or are on
“central deputation to a lower post shall be deemed to have held the post of Additional
Secretary from the date such officers were granted proforma promotion or actual
promotion whichever is earlier to the level of Additional Secretary and the period spent
on Central deputation after such date shall count for qualifying service for the purpose
of this clause.

\ &/ e 4 \“;’.‘TF"JQJ,&E;(\ 1 |
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As per proviso under section 3(1) of the Tribunals Reforms Act, 2021, “a person
who has not completed the age of 50 years as on the last date for submission for
applications, shall not be eligible for appointment as a Member”.

4. Procedure for selection: - The Search-Cum-Selectior Committee constituted
under the Tribunal Reforms Act 2021 for recommending names for appointment to the
said posts shall scrutinize the applications with respect to suitability of applicants for the
posts by giving due weightage to qualification and experience of candidates and shall
shortlist candidates for conducting personal interaction. The final selection will be done
on the basis of overall evaluation of candidates done by the Committee based on the
qualificaticn, experience and personal interaction.

5. Selection for re~zppoiniment: The Members of Central Administrative Tribunal
shall be eligible for re-appointment in the same manner a3 that for the criginal
appointment, preferably, alongwith all the persons shorilisied in response 1w the
vacancy circular or otherwise. While making its assessment for suitability to a post, the
Committee shall give additional weightage to the persons seeking re-appointment for
their experience in the Tribunal and while doing so, shall ‘ake into account, the

performance of the person while working as 2 Member in the Tritunal.

6. Application Procedure:- Applications of eligible and willing officers are
requested through proper channel (wherever applicable) and should be accompanied
with:-

(i) Bio-datz in the proforma af Annexure-!:

(ii) Certificate to be furnished by the employer/ head of office/ forwarding
authority as in Annexure-Il;

(iii) Clear photocopies of the up-to-date CR/APAR dossier of the officer
containing CR/APARs of at least last five years duly a‘tested by a Group A
officer;

(iv)  Ceadre clearance ;
(

V) Integrity certificate/clearance from vigilance and disciplinary angle as in

Annexure-lll;

(vi) Stetement giving details of major or minor penalties, if any, imposed on

the officer during the last ten years,

Duly filled-in (neatly typed) origina! applications in the prescribed format should
reach the Secretary, Department of Personnel and Training, North Block, New Delhi-
110001 latest by 5:30 F.I4i. on or before 15% Januery, 2025 (\Wednesday) (by hand
or by speed post or registered post).

7, No TA/DA will be admissible to the candidates to be called for
interview/interaction. The candidates are required to make their ovn arrangements.
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8. Advertisement and prescribed application form can be ;om the
websites of DoPT / CAT i.e. www.dopt.nic.in / www.cgat.gov.in, - — L
g. Any application received after due date or incomplete application or épplication

without necessary Annexures as mentioned above will not be entertained. This -
Department will not be responsible for the postal delay/loss of application, far reasons
whatsoever. It is therefore, in the interest of the applicants to ensure that their
applications reach well within the closing date and time as stipulated.

10. The last date of receipt of the applications will be the crucial date for
ascertaining the eligibility of the applicants

11. This appointment process will be subject to oufcome of pending matters in
Hon'ble Supreme Court and Hon’ble High Courts.

Wide publicity may be given in all organizations and their field formations to facilitate
=arly and optimum number of applications.

=

s
{448
(L

(Rishi Pal)
Under Secretary to the Govt. of India (AT)

Tel No. 011 2464 3352

To
1. Secretaries to Government of Indie.
2 Chief Secretaries of all States/ UTs.
%8 Principal Registrar, Central Administrative Tribunal, Copernicus Marg,
New Delhi with a request to upload this vacancy circular on CAT’s
website.

Copy to: NIC with request to upload the vacancy circular on DoPT’s website.
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FROFORMA

AFPLICATION FOR APPOINTRENT TO THE POST OF ADNINISTRATIVE MEWBER IN CAT

| RE-APPOINTIENT [ ]

FRESH [ ]

(Appropriate option may be ticked )

1. Neame :

2. Date of Birth :

3. Category (SC/ST/OBC/UR) :
4. Designation/Profession -

5. Contact Details :

Annexure-l

Space for
photograph
duly signed
by candidate

Residential

L f Present

| Permanent

Address:

e

Ll\/‘lobi!e /

Phone No.
[

LEmail: [

6. Cedre/Service/Year [Wherever applicablej :
6a.  Date of appointment:

6b. Date of retirement:

7. Educational qualification (in reverse chronological order):

SI. | Name of Degree | Yearcf | Division/
No. | University/ | passing | % of
Equivalent f marks

| Academic

Distinztion

Subject/
Specialization

|
|
‘ !
| l

|

-

|
ok _gh ! L1
Institution i . obtained

—

Page 4 of 10°
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8. Work Experience:

8a. For the experience as employee, Employment record in chronological order starting
with present Employment, listin reverse:

Sl

No.

Name & address of
employer
(Govt./PSU/Ministry/
Department/any other

Designation,
Pay Level and
Pay*

Period of
Service

From

To

Nature of
work/

experience

*Also indicate Sl No. in above, which is equivalent to Additional Secretary (as applicable
under the qualification) or above, along with a copy of self attested latest pay slip.

8b.

present Engagement, list in reverse:

For the experience as Professional record in chronological order starting with

2
No.

Details of Profession

Period of
Service

From To

Nature of work done™

*Such as Administration /Service matters /Judicial or Quasi-Judicial /Criminal /Civil
[Taxation /Company Affairs/Environmental matiers /Finance /Accountancy /Economics
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/Business /Commerce /Management /Public Affairs
Engagement with Government, if any, may be indicated.

9. Date from which drawing the pay scale
in the grade of Additional Secretary/
or any equivalent rank (wherever applicable).

10. Write up on adjudicating experience
of the applicant (200 words)

[Wherever applicable]

“ 4
11

cases before the relevant Courts/ Tribunals/
[if applicable]

12. Proof of Experience, including
Enrolment/Registration No. as an Advocate/CA etc.
[For candidaies other than Govt. or Judicial
officers]

13. Annual Income along with copy of
latest ITR [For candidates from Advocate stream)]

14. Write up on 05, major achievement
(200 words each)

15. Awards/honours/Publications, if any :

16. Affiligtion with the professional bodies/
Institutions/societies/or any other body
Including political party.

- Experience along with brief write up in handling :

or any other as may be applicable.

Dstails of Such cases
(Feported Cases/
Unreported Cases)
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17. Additional information, if ény, which :
you would like to mention in support
of the application for the post.

DECLARATION

1. 1 certify that the foregoing information is correct and complete to the best of my
knowledge and belief and nothing has been concealed/ distorted. If at any time | found
to have concealed/distorted any material information; my appointment shall be liable to
summery termination without notice. '

2. | shall not withdraw my candidature after the meeting of the Selection Committee.
3. I shall not decline the appointment, if selected for appointment by the ACC.
4. I shall join within 30 days from the date of issue of order of appointment.

5. am aware that in case | violate any of the conditions mentioned at SI. No. 2 to 4, the
Government of India is likely to debar me for a period of three vears for consideration
for appointment outside the cadre and in any Autonomous Body/Statutory
Body/Regulatory Body. :

Place :

Signature of the candidate

N.B: Please fill up all the points/columns of application. If any point/column is not
relevant, the same may be mentioned. Incomplete application is liable to be
rejected.
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Annexure-li

CERTIFICATE TO BE FURNISHED BY THE EMPLOYER/HEAD OF
OFFICE/FORWARDING AUTHORITY

1. Certified that the particular furnished by Shri/fSmt/Kum -
are correct and hefshe possesses educational quealif cations and experience

mentioned in Annexure-!.

2. It is also certified that there is no vigilance/ disciplinary cass either pending or being
contemplated against him/her and vigilance clearance issued by CVO in the enclosed

Annexure (ll1).

3. His/her integrity is certified.

4. No major or minor penalty was imposed en Shri/fSmivKum
—---—---during the last 10 years period.

5. The up-to-date attested Photostate copies of ACR/APAR of last five years (each

Photostat copy of ACR/APAR should be attested) in respect of Shri/fSmt/Kum--------------
e are enclosed herewith.

Seal & Signature of the Cadre Controlling Authority
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PARTICULARS OF THE OFFICERS FOR WHOM VIG!

Annexure-ll

LANCE CLEARANCE IS

BEING SOUGHT

(To be furnished and signed by the CVO or HOD)

1. Name of the Officer (in tull)

2. Fathers name

3. Date of Birth

_*4. Date of Retirement

>

5. Date of entry into service

6. Service to which the officer belongs :
including batch /year/ cadre etc.,
wherever applicable

/. Positions held (During ten preceding years):

S.No.

Organisation
(name in full)

Designation

&

Place of
Posting

Adminisirative/ From
Nodal Ministry/

Department

concerned

(in case of officers of

PSUs etc.)

To

L

L

8. Whether the officer has been placed on

the agreed list or list of Officer of
Doubtful Integrity (if yes, details to be given)

9. Whether any allegation of misconduct
Involving vigilance angle was examined
agéinst the officer during the last 10
Years and if so with what result ()

10. Whether any punishment was awards to -
the officer during the last 10 years and if
so, the date of imposition and details of
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penalty (*)

11. Is any disciplinary/ criminal proceedings :
or charge sheet pending against the

officer as on date (if so, details to be
furnished, including reference number, if
any of the Commission)

12. Is any action contempleted against the :
Officer as on date (if so, details to be
furnished (%)

12N 1E
} {,

(") If vigilance cicarance had been obiaired from the Comivicsivn in tha pagt the

information may be provided for the period theresfter.

Dete:
(NAME AND SIGRATURE)
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